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Institute, Calcutta, for the year
1996-97, together with the
Audlitors’ Report on the Accounts.

(ii) Reveiw by Government on the
working of the above Institute.

(iii) Statement giving reasons for the
delay in laying the papers
mentioned at (i) above.

[Placed in library, see No. LT-164/98]

I. Report {1996-97) of the Union
Public Service Commission, Ncw
Delhi and Memorandum explaining
reasons for non-acceptance of the
advice of UPSC,

Notifications of the Ministry of
Personnel, Public Gricvances and
Pensions.

=

III. A copy of Economic Survey for the
year 1997-98.

The Minister of State in the Ministry of
Personnel, Public Grievances and Pen-
sions SHRI JANARTHANAM S.M.: I
lay on the table—

I. A copy each (in English and Hindi)
of the following papers, under clause (1)
of Article 323 of the Constitution:—

(i) Forty-seventh Annual Report of the
Union Public Service Commission, New
Delhi, for the year 1996-97.

(ii) Memorandum explaining reasons
for non-acceptance of the advice of the
Union Public Service Commission rcfer-
red to in Chapter VIII of the above
Report [Placed in Library See No. LT-
172498]

II. A copy each (in English and Hindi)
of the following Notifications of the
Ministry of Personnel, Public Grievances
and Pensions (Department of Personnel
and Training), under sub-section (2) of
section 3 of the All India Services Act,
1951:—

(1) GSR. 284, dated July 12, 1997
publishing the Indian Administrative Ser-
vice (Fixation of Cadre Strength) Fourth
Amendment Regulations, 1997, relating
to the Maharasthra Cadre.
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(2) GSR. 285, dated July 12, 1997
publishing the Indian Administrative Ser-
vice (pay) Second Amendment Rules.
1997, relating to the Maharasthra Cadre.

(3) GSR. 286, dated July 12, 1997
publishing the Indian Administrative Ser-
vice (Fixation of Cadre Strength) third
Amendment Regulations, 1997,. relating
to the Rajasthan Cadre.

(4) GSR. 287, dated July 12, 1997
publishing the Indian Administrative Ser-
vice (Pay) third Amendment Rules, 1997,
relating to the Rajasthan Cadre.

(5) GSR. 304, dated August 9, 1997
publishing the Indian Administrative Ser-
vice (Fixation of Cadre Strength) Sccond
Amendment Regulations, 1997, relating
to thc Andhra Pradesh Cadre.

(6) GSR. 305, dated August 9, 1997
publishing the Indian Administrative Ser-
vice (Pay) Fourth Amendment Rules,
1997, relating to the Andhra Pradesh
Cadre.

(7) GSR. 309, dated August 16, 1997
publishing the Indian Police Service (Fi-
xation of Cadre Strength) Fourth Amcend-
ment Regulations, 1997, rclating to the
Manipur — Tripura Cadre.

(8) GSR. 310, dated August 16, 1997
publishing the Indian Police Service (Pay)
Fourth Amendment Rules, 1997, relating
to the Manipur—Tripura Cadre.

(9) GSR. 344, dated October 4, 1997
publishing the Indian Police Service (Fi-
xation of Cadre Strength) Fifth Amend-
ment Regulations, 1997, relating to the
Rajasthan Cadre.

(10) GSR. 345, dated October 4, 1997
publishing the Indian Police Service (Pay)
Fifth Amendment Rules, 1997, relating to
the Rajasthan Cadre.

(11) GSR. 346, dated October 4, 1997

‘publishing the Indian Police Service (Fi-

xation of Cadre Strength) Sixth Amend-
ment. Regulations, 1997, relating to the
Jammu & Kashmir Cadre.

{12) GSR. 347, dated October 4, 1997
publishing the Indian Police Service (Pay)
Sixth Amendment Rules, 1997, relating
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to the Jammu & Kashmir Cadre. [Placed
in Library See No. LT-171198] for (1) to
(12)

1. A copy (in English and Hindi) of
the Economic Survey, for the ycar 1997-
98. [Placed in Library. See No. LT-200/
198] .

I. Report and Accounts (1996-97) of
Gujarat State Sceds Corporation
Limited, Gandhinagar and related
papers.

IL. Report and Accounts (1996-97) of
State Farms Corporation of India
Limited, New Delhi and related
papers.

III. Report and Accounts (1996-97) of
National Oilsceds and Vegetable
Oils Development Board, Gurgaon
and related papers.

IV. Notification  of
A‘griculturc.
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Ordinance 370
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RESIGNATION BY MEMBER

MR. CHAIRMAN: 1 have to inform
the Members that I have rcceived a letter
from Shri Sunder Singh Bhandari,
a Member rcpresenting the State of
Rajasthan, resigning his scat in the Rajya
Sabha. I have accepted his resignation
with effect from 26th Arpil, 1998.

STATEMENTS REGARDING
ORDINANCES

() Employces Provident Funds and
Miscellancous  Provisions (Amend-
ment) Ordinance, 1998.

(i) Payment of Gratuity (Amendment)
Ordinance, 1998.
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